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1/29.1,96 Hon'ble Shri N. Sahu, Member (A)

Leafned counsel for the applicant,

shri L. Marain, appears. The relief claimed in

this case is to quash the impugned order of
reversion contalned in Annexure-B and to absorb

the petitioner ln the cadre of Divisional Accountants
e : , taking into’consideratipn g! theirtéaanxaanaas and

—e | ’ length of service,

—_——— e

2, The learned counsel has drawn my attention
e . '?" to-hnnéxureeﬁ, an order of this Bench dated 16.3.95, in
«.® ' uhich an application OA=415 of 1995 has been admitted.
| The learned ‘counsel has also drawn my attention to
spb—para (xii)Z;F)para,s of the application at page
| = 12, in which 16 other 0.,As, were mentioned as
L .adﬁiﬁted by this Bench on exactbsimilar facts,
o DA Iﬁterim stay has been granted in allﬁthose caseland
- S ;I the interim stay is continuing)in~aé£$§éggzziﬁfﬁgkéhe
s | learned counsel for the applicant. After considering
‘“11 A‘ ey the submissions~andvgoing through the averments I am
.. . ,‘ Satisfied that this is a case for admission. Amitted,
—

Issue notice to the respondents to file Counter-

. Affidavit within a period of four weeks and rejoinder

. if any, may be filed within two weeks thereaftet.

! 3. _ There is a prayer for an interim order

seeking stay of the reversion order as contained in
Annexure-3. It is urged by Shri Mirain that the applicant

is still worklng and not revertedign view of the

earlier interim. order
9ranted by the m
tna Bench;




interim stay matter, | .

_.2.

iﬁe prayer of interim stay is allowed only for
- 14 days. Ihe respondents are dlrected to file
- show cause as to why the interim stay order
' granted for 14 days shall not be made absolute.
Requisites to be filed by the applicant within two
 days., Fix this Case on 12.2.1996 for hearing on

b

{ N, Saht
Memb:ru(z,x) 2511 )%

&

Hon'ble Mr. K.D.Saha, Member (&)

Shri B.N.Yadév, 1earned'oounse1 for the

. State of Bihdr. Adjourned to 4. 4.1996, XXX

Stay to continue till the next date.
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3./ 4.4.96.

" matter because of his pre-occupation hﬁkcpressin@ commitmenk

At that stage, Shri J.N. Pandey, the learned'coung;}/ﬁor.thg”

contested by the respondents for vacation of the stay.

similarly situated employees for nraﬁt-of‘interim stay

- z' z
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Counsel for the app;icant ¢ None.

Counsel for the respondents.: Shri J.N. Pandey,.sr.sténdin_

No. 1 to 3 counsel for Govt. of India,

Counsel ?or resbondents NOo. 4 & 5 % None.

In this matﬁer, Or. A.N. Sinha, the learned counsel |

for the applicant ment ioned at the time of lunch break at

1.30 P.M. that short adjdurnmént may be oranted in the

,\ -

. respondents Uaion of India objected to the adjournment sduoh£J1

for by the learned counsel for the applicant. I had directed .

the lsarned counéel for the applfcant'to be available when

» 7 . —

the case is called out , with obéefvafion that in case

stay is not fuund to be sustalnable, the same ulll be vacated.

Ivéplte of my that observation, the-learned counsel for the
applicant is not pfesent inlthe court.-
2. > Shri J.N. Pandey, sr., standing counsel for the

Union of India ﬁrouqht“to my notice that the applicants in

16 other Ods , which has been mentioned in the order sheet

dated 29.1.96 wherein interim .stay is continuinn has been
The similar prayer made in other subsequent OAs from

has been refused by this Bench. The prayer made in this OA

is for guashing the impuaned order of reversion of the
applicant from the Emergency Divisional Accountant in the
office of the respondent No. 5 to the parent cadre because

Contd * o0 .4/_
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submission that this stay should not be contlnuad any

, llberty to take whatever action they deem fit in the matter.

* the same is avallable. In the mean tlme, let the' mqtter

. . L 4 |
A"a"' ‘ :* |

0A - 53/96

of the reasons given in the Annéxur853. The interim

order pra&ed for by the applicant is also for staying

the impugned reversiqn order. Itvi; established proposition
of law that the substantiéi reliéf souaht for in the
ahplicatién cannot be qranted by way of interim order.

Since the leérned counsel for the applicant is not available
here today to araue why the idterim order should be

K

contlnued any further and in what manner this can DPEJUdlCB

’..

his lnterest and u1ll be anainst the balance of convenlence,

I am 1ncllnad to agree with the ST . standlnn counsel'

further. In view of this, the stay order oranted earlier

on 29 1 96 is hereby vacated. The respondents are at

This order may be served dasti on the" respondants.

3.. Since this is a Division Bench matter, lé% it -be

put up before the appropriate Division Bench as and when

be put up before the Re jif
th

A

ry for completlon of pleadinaos.
T

R%Johﬁgr. stanﬁlno counsel.

r‘.\ . z...; .|
t; v > @
(N.K. Verma)

. Member (A)

0
tet this order be served
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/cBs/

5/9.5.199

6

" . Counsel for U.0.Il.respondents: Shri J.N. Pandey .

-5—
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\
Counsel for the applicant ¢ Shri 4jit Kumar, Brief Holder

of Shri A.N. Sinoh.

\

Counsel for State of Bihar ¢ Shri B.N. Yadav.
Respondents. . )

Shri Ajit Kumar, the brief holder of Shri A.N. Simah
the learned counsel for the applicant prays for short "

adjournment as Shri A.N. Simah is not available. let the

case be listed on 9.5,96. Copy of the MA has al ready bsen

served onvthe canSelifor the State of Bihar, Shri ‘
B.N. Yadav. Shri J.N. Pandey, Sr. Standing Counsel statqg
P
that copy of the MA has not been handed over to him. V

- . //’-‘
The applicant is direcpaq to serve copy of the MA on \

Wbl

(N.K. Verma)
Member (A)

Shri J.N. Pandgy also.

-

Counsei fo;; the applicant : Mr. Lame. Narain

Counsel for the U.0.I, Respondents : Mr. J.N, Panfiey

Counsel for the State of Bihar : Mr. B,N,Yadav.

| Hedard Mr., Laxmi Narain who brought to my

notice thatéthe stay order was vécatedhl§hri Narain

was not available on the last date in the Court dug to

some personal problem. He submitted that the stay order - ~
should be vacated only by the Division Bench. Since the
Qaéatién of stég order hasﬁalready been ordered on

.4.4nl99é, the question of restoration of stay order \
does not arise. Mr. Néréin @lso brought to my notice

that 6 identical nature of cases on which std8y or’~r
/ .

€
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6/23.05.96

MES,

is

“for the respondents gave the background on which

the stay order was passed by this Tribunal ex~parte

on

be

cont;nuance of stay order.

7./ 24.2.99.
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19/10,05.99

.03.99

. '4
continuing, Mr, J.N.Pandey, learned counsel

P TN Sho-— e gl

the previous occa31ons etn@ll the six cdses i
P <L “ﬂxvy‘rfo”

B

llqted on 23,5.1996 for further orders and

Nl

( N.K, Vermg )
Member (A)

Counsel fortheapplicant : Dr. A.N., Singh & L. Narayan.K '
Counsel for the respondents .; shri J N Pandey. ' f\'
- Since this is a Division Bench matter, |

. let it be putup before the apﬁroprlate Division Bench“

as and when the same is available. In the m“antimq)

— uvfhj) V\ k &kE(
(N.R.verfma)

Member (8)

None for the applicant.

Shri G.K. Agarwal, the counsel for the resbonggnxf.

~List 1t cn 25 3.99 for dlrectlon.

M@%
(L.R.K. PRASAD)
’ MEMBER (A)

~

None for the applicant,
Shri G.Xe.agawwal, ASC for the respondents,
List on 10,05,1999 for direction.

V(Léé?ééﬁi Jha)

Menber({J)

(L. R, Frasdd,
Member (A)

KAAEXE BEXKNE '
shri G.K.Agamwal, ASC for the respondents,
None for the applicant even on second call,

Oon previous dates also there was no response on behadlf

of the applicant, It appears that the agplicant is not
keen top pursue the matter, is dismi~

ssed fowmt default.,

Hence,this U.A,

- M.A. No.117/96 also,. accomdingly, stands

L. Fmingliana)/M(A) . (B.Namyan)/V.Co )




